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— LS. Ae02 22,5492 Written statement has bsen filed.
) LTS Sylament Lok . The case may now be listed for hearing
ub7¥1§:- QADWDGN“&”Aﬁﬁ , "~ on 21,5.2002. The applicant may file
| - rejoinder, if ahy, within thres wesks
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A 21.6.92 Prayer has been made by Mr, A,

' Chak rabarty, lesarned counsel for adjour-

ment of thg,cé,seAa_pp:earing_‘, on h behalf

of ke Mr, J.L.Sarkar, learned coupgs el

5 for the applicant who is out cf station.

o : : Lo ' Upon hearing Mr, Chakrabarty and!mr. A,

| | | Deb Roy, learded 5r. C.G.5.C. for the.
Spaﬁdents the case is adjourned List

on 18.7.2002 for -hearing. B

AU :'Mu&% [

- ‘ B . ; Membe Vice=Chai rman
- S ";”'”' . imb |
. 18.712002 NraJ.L.Sa:kar, learned coumsel
' | for the applicant has stated that in
i view of thelsubseguent development, he
- has baen instructed not to press the
CDQ€£Q>*C¢Q/ /gﬁﬁ9/DQL” : applﬁ atign, Accordingly, the apllica=-
OWG&}/QO/ 940_7%— ) cf ] )
ﬂ(ﬁnjgeg Coannl] - "+ tion'i's dismissed as not pressed, lea=

" ving it open to the applicant to seek
z‘f/@’”’/ ’ o |
appropraite remedy, i{f so ,advised,

Member S . Vice=Chairman
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Gri Khagen Ch. Sailkia

Working as Assistant Accounts

fa DFfFicer in

the B & T Accounts and Finance SV L6y

Telecom Wing, Nmrﬁh-Lakhimpurn

Al

1

;wﬁpplicant

Union of India represented by the

Gecretary to the Govit. of India,

Ministry of Communication,
Dapartment of Teleconmunications,

Mew Delhi ~ il

The General Manager,
Kamruup Telecom District,
lubari,Guwahati-7.

The Chief General Manager Telecom,
Assam Circle, Ulubari,

Guwahati~ 781 0G7.
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Details of the Appligcation

S;Q’I(Lug}@K C%@MS%L Sonlaly

1w Farticulars of the order against _which the

application is made 2

The aﬁﬁliaatimn is made against Lhe Charge-sheet
numﬁ@r HN/QDE(Uiq)/Xw?7/OiM a8 dated 7.102002 igaued by the
Gﬁn@ral Managet Kamfup Telecom District, Guwahati, who i
not  competent under ces CoA frules  196%, the Hemberg
Tmlmcbmmunicatiunm Commission  is the competent auﬁhmrity
under  the said fules. The ﬂhargéﬁ aleo relate to & ‘p@rimd
about 10 vears bacly and meant for Junior ﬁccount&ﬁt/ﬁeniér
Apccountant but wrdngly issued aqaihé; the applicant who was

-

netd ther Junior AHeecountant nor Senior Accountant.

2 Jurisdictions
The applicant declares that the subiect maltier o f
the application ie within the iwrisdiction of the  hon'ble

trdbunal .

Fa A Limitations , ' ,
The applicant declares that Lthe application is

within the period of Timitation under sechion 21 of  the

pdministrative Tribunal aAct, 198%5.

4 ) Facts of the cases

4.1 That the applicant is a citizen of India and as
guch is-entitled to the rights aned privileges guaranteed by

the constitution of India.

4.2 That the applicant doined  as Junior " accounts

officer (for shoit JA0) Waefe I3.9.1991 in the Napartment



I

.

Tt u 0 "o
fou W) wow

of Teleconmunications in  the Junior Acoounts Officers

gorvice, Telecom wingsi Group —0. He was peomo ted as

ﬁﬁﬁiﬁtﬂﬁt.ﬁCQQQHt% Officer w"@"f"'1“10u1?9ﬁ in the Indian F
& T éccﬁuntﬁ.and Finhnﬁ@ ﬁérvicmy T@lécmﬁ Wing, Group - Ba
it ié gtated that the appointm@nt/prommtion,tm the post of
fssistant Accounts Officer in the P & T Accounts and Finance
‘5@rviﬂ@” Telecon Wing, Group-B (Gagetted) ia ﬁade by the
Taleoon Commission. The Monber (F), Telecon ﬁmmmiéﬁimn WA
ﬁlea%&d to appoints the applicant to the said P & T .ﬁcqmuntﬁ
and  Finance gérvic@g Telecom Wing, Group-R ‘(Gazétt@d) ardd
the office menorandun was communicated by the order dated
10.12.19946 of the Department of Telecomnmunications. The nang

of the applicant appears against serial pumber 92 of  the

gaid order dated 10.12.1996. “

- ' Copy of the Order dated 10.12.1996

is enclosed as Annexure - B

.

4.3 That in the year 1992 the applicant was posted at

Magacn as  JAD under Telecom District Engineer (for ahori.

THE )« Magaon T@lecmmlDiviﬁimng Naqaén“ It is reiterated.that
during 1992 he worked as Jan, and it dis ﬁtatmﬁ that he diﬂ
not work as Junior Accountant or Sendor Accountant. A Junior
ﬁccguntant was pos ted under him in the said . office. ‘ﬁé
falready atated, W.e.f. 1;10:1995 he is working As ﬁﬁﬁi%ﬂant
deeounts  officer Group-B Cand he is now jmnﬁted_ at HNorth

Lakhimpur . . T

4,4 That Fart-1T of The Schedule to the Central Civil
Sarvices Classification Control and fppeal Rules, 1965  (for

N

ahort G068 CCA Rules) prescribes the agthmrity competent 1o

1

impose  penalliss and penalties which it may Lmpose (with

reference Lo item numiers in Fule 11). Serial nuaber 10,

TSN Khagar Covdn, Gibite
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column-i of the gaid part-LL of the schedulse deals with the
tndian  Fost and Telegraph s Accounts and  Finance Gl o,

Telecom Wing, Group-R. Colunn-4 mentions  the authoritiss
- 'Y N N

competent Lo impose penal ties wi th reference to  Rule 1ol

Colunn-S mentions e dbem numbers of Fule tl. Under the

column-4 of the serial pumber 10 of - the said Cmohedule,

Memnber, Te ] e oommuan i cations

compatent Lo dmpose penal ties
Fule 11 are “ALLT An column-5. The column-4 further man tions

faclw o {(Human  resources Developmeart), daparitment of

Tels

]

ommunicationsy  Head of  Circley Head of Telaphones

Pietricti General Manager Teleconmunications Stovess General

Manager Proiects Goneral & Manager Tealecommunilcations

Factories are authorities for penalties (i) to (ivy, ~as

menticned in column- of the schedule.

4,5 'That as alzl g Rulﬁ.ll mfAth@lEﬁﬁ Crg Rules penalties
(i? to (dv) are miﬁgr penalties. Therefors the auwthorities
enpowerdéd in Rule 10 for daposing ﬁenéitieﬁ (iﬁ to (iv) are
not ﬂmmp@teht .0 impmﬁm. i o P@ﬁﬂltiﬁﬁu. Suolh mador
pﬁnalti@ﬁ are mnum@rat@diin (v t@ (xi) of the Rulﬁ 11. The

Flambsr, Telecommunications Commission 19 the competent

authority under the aaid schedule to impose ‘éll’ penaliies

and  as such he is the compiatent anthority to  dmposs  aador

penalti. Tisted in Fulse 11

b That i1 is stated that Part-11L of the  schedule

Group-G. Serial numbe

deals with the central oiwvil Y O Wl

2 of  bhe Fart~ITL  in colunn-2  deals with PFost arnid
. i 4

Telegraph’s Aecounts Services Senior and Junior Acoountants.

n column~d compstent avthority Lo iapose penal liss under

S



(.. minor penalties) ather auwthorities aré competent.

2

)

Whagen CRarSh, Soniki

fnle 11 is HMember, Fost and Telegraph s Board, for  TALLS

penalties as per column-%5, For items (i) Lo (iv) of furle L1

Sca

1

&7 That from the sald achedule it is clear that the

anthorities for ihv R(CUHHl% wcrv1(ﬁ have heen pre%aribed

specifically as COMPE tent authori t L(““ for lfngjt)C> ing penaliies
and  for the Accounts OF i cer Group-i ﬁ@rvicﬁ- the general :
NWHQQﬁr or other authorities mentioned in the sehedule

@mpmw@r@d to impose penalties for item(i) to (iv) of Rule 11

are not  competent Lo impose maior penalties. Fwen  for

Group-C service Flember, Fost and Telegiraph Board is the anly

competent aunthority to impose maior wwnaltiﬁﬁn

4.8 That the Rule 14 of the OLH Cea Rulas prescribes
the procedare %mr maior wenaltieﬁn Under . Rule 209)
Disciplinary ﬁuihmrit? MEAN S fthe authority competent under
the fules Lo impose any bf thes pmnaitieﬁ'in Rulw 1. The
Fleambar Telecommunications Commi 55 ion i the . competent

anthority under aserial  number 10 of the Fart~TI of the

aschedule o depose maior pénaltly on the applicant and no

other authority is conpetent Loy dmposes ﬁuch(majmr) penalty.

The Member, telecommunications Commission 1S, tﬁ@rﬁfmreg the
Diﬁqiplinary Authmriiy. in reﬁpeat'mf imposition of majmr:
panalty on | the applicant“ andl &en@ral manager is not  the
Diﬁﬁiplinar} ﬁﬁthmvity feap impmﬁitimn'mf‘majaf penalty. The

memorandum  of charge-sheet for punishment under Rule 144

tharefore, an e tosued anly by the Mamber,

Telecommunications Commission on the applicant.

4.9 ’ That A memorandamn ot charge-shest b



GNfﬁDE(UiQ)/X“?7[01“OR/4' dated 7.1.2002 has been jsaued to
the applicant under Rule 14 of the CCS CoA Rules 194% under
the signature of the General Flanager, Kamrup Teleoon
District, Guwahati~7. L1 is stated that general Manager iﬁ
not  competent authgrity uﬁd@r the rules to issue the wsaid
charge-sheet te the applicant. T4 is further stated that the
charge-sheet has bheen iﬁﬁued‘miih ey aﬁplidatimn of  mind.
The charges weare intended te be brought against Jﬁnior
: -
Gecountant/ S@nimr-ﬁtcmuntant in the Office of Tnﬁﬂ' Magaon
during 1992 The applicant was neither ﬁunim}vﬁccmuntant nor
Henior ﬁaﬂmuntan{ in the Office mf'th@ TE,  Magaon dfuring

1992 . Bult even then charge-sheet has been iesued tiy hime

. ' Copy of the menorandun  of charge
sheet dated 7. 1. 2002 with encloser

ie enclosed as annexureac-ba

4.10 That the’ allegations of chargss relate  to  the
period 1992  in  the matter of pr@wﬁheckinq of bills for

supply of materiale. The anthorities for Cqhe long y2ars
. -

could not  do anything in the matier of  alleged
irregqularities in the pre-checking af the bills. To cover L)
the matters of alleged irrequldritieﬁ the charge sheet has

¥

heen issued to the applicant. The charge sheel i liable to

e  oet aside for allegations during the period of about 10

WERAI back.

4,11 That the Gen eral Manager, Kamoup telecom District,
Guwahati instead of communicating the alleged irregularities
o the higher auvthorities ViZas Telecommunications

Commission pur por ted tn  aettle Wup the matters at his

Sl Khogen (hondn Seubia
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administrative level and preferred to lssue the charge sheet
under chis  own anthority, though he i not  the compe tent

.

authority under the Crs ooa Rules 1965

4,18 That the &ﬁpliﬂaﬁt r@awiv&d-thm charge sheel on
Pl e R002 | and éft@r 4that fes A {ransferved tm. ngthv
Lakhimmur in the Office of the THE . Hﬁvth Lakhimpur. Ha has
jmiumd 'at Mo th ,L&ﬁhimqu anc by o an appliﬁatimn dated
iﬁu;nﬁﬂﬂﬁ‘ham prayed for 30 days for defending his case. In
e <,s=,z§ id appli cation he has & Is- ted that the maltiers ©e la 'l'.?-:-.*

Tt 1992 and he failed Lo W@m@mhmr_&nything about il.

4,13 That the applicant states that in 1992 he was  JAD
in  the Office of the THiE, Hagaan and the allegations mexan

ainst  himg

For Junior/Senior aecountant have Deen prought al

that too after a lapse of about 10 yeard. the applicant i@

at pre st cwonrkaing as fasistant pocounts OFficer in the P &

T Accounts ‘and Finanos S@rvimﬁﬂ' Tolecon  Wing. ‘ﬁrduﬁwﬁ |
ﬁ@ryiﬂﬁ and wven then the charge sheet has bheen dessued by
fGenaral Nanagér who is not coapelent ey dssus Lhe sans. “The
'ﬁharq&.ﬁhméﬁ is liable t& pe set aside and cpuras hed .

4.4 o That the applicant s no way reﬁpmnﬁihlé fmf
the allegations and 1 alleqﬁtimnm ware  not within th@
goops of the agpliaaﬁt’ﬁ duties. o qiv& an eye-wash in the
matter of alleged irr@gularitieﬁ in the supply and payment

of the materials by the sxecutive side the applicant whio 1%

iq\amammnﬁﬁ aorvice have been sought Lo ke implicated by thes

~

¥

imputations irregularly by -passing fhe Teleoon Commisslon,
Mamber of which Commission is only the compstent awckhority

to initiate a charge shast against the applicant.

-

.

K’\% CloeSen Scukia-

2%
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B ' Grounds_for reliefs with legal provisionss:

.l Foar that the charge sheet hag heen issued againgt
the appliﬁant‘with the mistalken aotion that he was Junior/

Senior gocountant.

B2 ‘ fFor  that the charge sheet has  haen ioeued on

irregularilies alleged to be commi tted by Jundor Accountant/

Senimr'ﬁccountantn

Bad . pFor  that the allegations are meant for Junior

Aceountant/ SBenionr Accountant.

Bad For  that the charge sheel has peen  lseued by the

Genearal manager, . Kamrup terlecom Digtrict who is not

competent 1o igaus Lthe same under CCS CCA Rules 1965

DL For  thatl the allegations in the charge aheet
“relate to 1992 as ig evident from the Articles of. charqes

. h)
and the statenent of imputations. The charge shoet afler 4
delay of about 10 years ie liable to  be Cael aside and

cpuashed . : ‘ : .

n.o6 0 For that it is very difficult for the applicant o
d@f@nd< the charges after lapse of 10 yRaArs and it is not
roasonably mractiﬁahle_tm defend the Same.

B,7 o that  the charge aheet has been iaauad
arbitrarily ang - is a4 denial of reasonable oppoitunity by

Lapsse of Long Years and as such vinlative of Article 14,14

and 311 of the Covstitution of India.
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bHa petails. of remedies exhaﬁsted:

There is NO pamady undar any Fule and this Hon “hle

Tribunal 1% the only forum for pedressal of the grievanté.

S Khogen- Clipndn Cenpia, |

7 Matters not nreyiouﬁly filed o pending before any

ather Court:
The‘ applicant declares thalt he has not filed any
ather case in any tribunal, Court or any other forum against

»

the imp&qn@d order. .

-

a. Reliefs souaht for 8

Under the facts and ciroumstanoes of the case, the
applicant prays for the following reliefﬁba

Bl The Charge sheet number . GN/ﬁDE(ViQ)/Xw?7/01w02/4
dated 7.1.2002 igaued by the fBeneral Managetr, Kamrup Telecon

pistrict be set aaide and quashed.

8.2 © L Any other relief/reliefs the Hon “ble tribunal may.

ceen fit ancd proper.

‘

- . i

3.3 Coat of the case.

The., above reliefs are prayed for on the grounds

stated in para 9 above .

+

P Interim keliéf prayed for 3
puring the pendency of  this application the

applicant prays for the following relisf:

9.1 : The proceedings in  the charge sheel TmbE”

GM/SDE(viq)/XWQ?/01w02/4 dated 7.1.2002 be ﬁtayed/ﬁuﬁp@nd@dn



2

[

it

The above relief is prayed for ‘on  the grounds

atated in para 3 above.

Sox Khagen oS Scukbia

10. © This application has been filed theough advocate.

Lila Particularsbof Fostal Order &

i) L.F.0. Bow 2 V¢ 551709 .

LY

i f‘rc X 9\00?—

-(:;/Y HP-C "

Cppo G

ii) Date of LBGUe

i34

iii) Issued from

iv) Fayable at

o : particulars of Enclosures =

Laln

As- stated in the index.

Yerificationeessess
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Verification

I ‘ o IgJKhag@n Gha. Qaikiag‘ﬁmn of Late Tilolk
Lhandra Séikiag regsident of R.R. Road, Magaon, aged aboul 46
years o hw?eby vefify that the statements made in  para
1.4.6 and 7 are‘trﬁé my ﬁ@rmmﬁal kﬁmwled@&'and those made'in
péva.ﬁyﬁ and % are true to my legal advice and tﬁe rests are

N

my . humble  submission. I have not suppressed  any material

facts.

And T, sign this verification on  this
£

Cind day of February,2002 at Guwahati.

E S kWWy?w\(}LWAQ Sol Bio
. _ ' ,
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4. A.A. saDHy GUJARAT TELECOM . .| ")
1S. RAJENDRA. KumMar ABNIHOTRI WP TELECOM 7 7, e :
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; 29. R.C. MATHICS - , MH TELECOM Ty

30. YASH .PAL GUPTA“‘ SICATRALES JaK TELECDM ’ R

: DU Zi. HARJIT SINGH BAWA f¢_3HQM“'*V ‘MTNL DELHI - i
. 32.  MAHESH PRASAD'moms DT To in mygtpe| vy o
# o - " 33 . T«C. LAKSHMI BAI“J wall Ll MADRAS ! PHONES
S " 34, 7'0M PARKASH IMa . UP TELECOM . <
e . - 35, E. CHRISTE PARIMALA Saedpil TN TELEGOM -l i sl

Lo P36, 0 KANTT RANJAN: BUHA vy GMR‘CALCUTTAﬂ
{'o.0 . 37...AMIT DAS GUPTA“&FQE&QEE& 3* Eﬁﬁemp CALCUTTARE 3
' ST , - . 38, MOHD MOHMOOD JANY. - . " AP TELECOM ..

o U890 NAND TKISHORE® 1 wd niE @ﬂ'*‘GLHARVANANWELECOM“’*“U

. 7 . 40, OM PARKASH SHARMA = . RAJ. TELECOM! UA et
BN .. A&1. MJR. BARBHAIYA < ' . o~ PBBAM TELECOM sivpttd 3
S L ///ie.- SHYAM NARAYAN THAKUR“*'“" BIHAR: TELECDM\,I -daﬁ;
bt 43, P.V.V. BHABIRATHI RAOD AP TELECOM! 'r“wq il
Voo C T 4 PUS,. NABARAJASAMMOT el el MINLIBOMBAYI Y gy T
, © 45. ¢ RAM 'KRISHANA ‘BAJPAD TN ot UP'TELECGM i *"?nqq
R © 44, $ICH: YADAGIRI - "aovind e1nni’ti Aps TELECGMlO‘ﬂUn h
Dot Ta7. GORA CHAND DUTTAM™: A Juss . i sgup g cutTA' 09 3".:. L
b T 4B, MANBAR SINGH NAYAL' +7 -V = £ “MTNLDELHIS - e¥nuoaIA b
I 49, DLWPLBHOLE ¢ e T0ovng MR TELECOM | Lbeddesed) v

L ST ; 50. T. MALLAIAH 50 n-41* AP“TELECDMJJQV?““Q3£: ‘.

t B LT S107 PHOOL T SINGH CHAUHAN™ 777" "M TELECOM N '
1 - ’52.' MOQOL CHAND PRAJAPAT' f6iRAJ (TELECOM Bmsit - i1 ’

'§3. V. KRISHNAMURTHI hJ_ o TN TELECOM {viana oM
'S4, VINGD KUMAR BAJAJ*“"“T-“"“““*“GMTS CALCUTTA == tmins .
. 85, K.N. PARASHURAM!! MTNL 'BOMBAY™Z .4 . .} .
l“ S6. SURYA LAL - UPYTEUECOM. MAMAT .8
, : §57. SUBHASH CHANDRA“DUBEY BIHAR TELECAM'IRD €&
S8. MANU BHATTASALI ! WwB TELECOM™M 2.0 . ¢
S9. U.D. FRABHU™-7 AL MTNL, bBOMBAY nAIY. e g
60.  S. VARALAKSHMI« T oo . AP TELECOM. «M.A . A ;
- &61. G. RAMAKRISHNA.' 4 . - =7 _+ GMM MADRAS'‘MAHQUR .. T gy
. _A2. A.B. CHAUDHURY-IL' , ASSAM -TEWECOM 1.0 .8 - .
63. S.N. UPADHYAY' ‘N URlTeELECOM B1G W @
64, D. FRABHAKARA RAD AFYTELECOMMER LB L6 -
6S.  BOM-NATH BASAK 1 iriheMTe! cALCUTTA AR L 1T N
b6, BRAJENDRA SINGH! BMM CALCUTTA ..V L8}, o

. 67. VINAY MOHAN GUFTA TELE'DTE,"MIAAMDAL  ER - o o G
= . 68, K.C. VENKATA REDDY : AP TELECOM AL o) o

T ' . 69 K.S. VIJAYALAKSHMI i oKERALA! TELECOMIAT & oRF . TG P
o 70.  LAKSHMI ‘PREM! KUMAR .- - .~ MADRAS PHONES!I v .41, ..

: S 71 ALOk‘vunARrCHATTcPADHYAY BMM CALCUTTAY <M .1 G b
o o 72. BHEEM SINGH' VaoAv CoMP, uNZh\ﬂa R PUTPTY :| S Y (v
g1 o= 73. KASHMIRI LAL : PUNIABT TELecom'hJ \-9! P
1S ‘ 74. RAM DEN PAL” "“’““”‘W““ UP TEZLFECHM'IUA & 50

o 75, JATAT “”*V"FHAVRABOPTHV; - Asqnw‘wcnrcnn na .l
o . TeFE. NBOTOS Browas il TE GUWAHA (T« 3-59
: V7. RADHEY SHAM SACHDEVA HARYANA WELEGOM A +E4 3
I - © U8, R. USHA' ‘ . KERALA’%ELFCDM““‘ Rk

79, V. GUNAS cwHARAN“' AN G TMADRAG 1 AMAR, 4‘89
vBO. KUSAI HARTIAN {8C) - Up ML ECDy UATANR 74887 :
~Bl. K. SHIVARAMA: KARANTH kARNATAKA“TELECDM L8 3
_ . 82. GURURAZ:ROHIDEKAR kARNATAKACTECECOM <88 ut
b . B3. P. TAMILSELVAN T, SAMUEL. TN TELECOM RS oL
? ‘ . ‘ - LI . :: ,
I 2. ~
. ; X - d
s s w— e - I o



KRISHANANDAN SINGH - BIHAR TELECOM -

95.. M. PANNEERSELVAN-I ai”xar”f‘ TN TELECOM ' (o "y 0
© 96, NJBN RAJALAKSHMI in el o 1UMaDRAS ' PHY ; VT
97 ". " SUE‘RATA .ROY e gf.&i,-c.‘-..»A\){;';I,\HBS}U(-\'.‘%P'-ELE . h‘Dﬁsngﬁf\VdAH A )
.. .o W 'y "1 7oeha |n,:, ! LYY -1 .

28, ’..l. K. GyRUMURTHY HYRR B ,'i\;u“letn}.}"}\:ﬂjlrnemp MADRQB'H\J:\HHH‘:M . L
59. “RAMA KANT*LAL"DAG Vi @335/ pIHAR \TELECOM T=AH . oo
100, 'BRIJESH KUMAR *”“49“f”]‘~“ﬁ“RAJaaTHAN'TEchoq' ot
101, AMAR DUTT LAKHERA ‘%! 2 W MTNL S NDariats e 11D
102. 'MOHINDER NATH i wws " pUNIABMTELECOM M. ¢

104, PROMATHA HALDER (8C) 7 "'  WB TELECGMO\@e 1bel -,

10S. KUMART SUMITA AsH  #13uidell o ypoteLgcomfel -Mad 8.

106, FPRANESH D. JOSHI '0“1“,*””*'KARNATAKAlaﬁﬁECDMq N
AT

may post .them against the existing vacancies. ,
' , ’ v T ' ‘ RS

3. ' The ‘pyomotionloffﬁhe*ufficwrﬁ i# further subjact -

pending or contemplated against the officer. In case:of any-
disciplinary/vigilance case of the type referred to in this

sgainst the officer or. some punishment’ like stoppage of !
increment is current, he should not be relieved on promotion’

Tmmediately.

L . The seniority of the officers will be communicated .-
3
(L ] O P B
| e
o be)am
i
!I f.‘
L . ‘.|

TML__ e Lz =% e -
3 4 : ' C R
. ’ , ¢________—__../" "/ — thtar
;o B , :
B4, R.K. KACHHAP L. WP TELECOM eYimisnqua O
. BS. ARUN KUMAR SHUKLA - ' UP TELECOM S
J 0 86.. J. BRAHMA CHARY "1* 1 @ ~DIVOUGUIARATE TRLECPM, o o -
87, SANJAY GARG o6 pUNJAB TELECOMM #AUeN
- B8. F., MONDAL (SC) . < 5, MP TELECOM .. = L
B9, D,S. PATHAK, 7 o UP TELECOM: " -t e
0. 'T.B. MANQHARI™. 7 -0ttt TN TELECOMOHMt . ot oyt
9i. T. GOVINDA BHAF! -1iWUE} . 77+ KARNATAKA -TELECOM 50 i
2. KHAJAN CH'SAIKIA i ¥Uead’ ageaM TELEGEM el w0

94, KASHAR MAL (8C) S RS MTNL ND G e yquid %f“%”

b Dz, HIRA LAL*‘(SC,‘J R _h:(.J.’JffOfff_)T < et MTNL ND"i‘l('l‘ﬁd ?f‘gﬂu o c%i‘f:“-“{ ';':"i‘ :

107. S. HANUMANTHA RAD. -+ itls0 w g mapRagh i o oY

168, D.d. CHAUHAN (8C) - ~#+wbled o guIaRAT*TELECOM 1OD ~ -8 -
169, G. RAMESH © culArATETELECOMM™? ¥

110, A.H. QUEREBHI - "' «'i#! RAJASTHAN TELECOM! |

111. 3. JOHNSON-RODRIGO MTNL 'BOMBAY &3 110

112. M. VENKATESWARA RAQ . . GMTS CALCUTTA

13, RAM JUJAWAN RAM (SC) ~ UP TELECOM '

114, 'R. AROKIASAMY .~ TN TELECOM.

115, PITAM 'SINGH RAWAT (ST) MINL ND

116. ‘SUMER RAM (SC) -~ BIHAR TELECOM ’
117. MOTI LAL - P TELECOM . o
118, SHAILENDRA KR SHARMA UR TELECOMLX§§V/

2. . All the officers mentioned above,on promation as i =%

Asstt. Accounts Officer are allotted to the same circles ' in S
which = they are warking at . present andithe Heads of . circles PR

to s the,.condition that no;.disciplinary/vigilance case is ™70

office Letter No.b-16/71=Disc. dated 25-3~72 read with this.'l ™,
office Letter No. S6-13/76-Disc. 1 dated .8-9-76 end thel “iF .4
DOPLTrg, OM No.BR2011/4/91-Estt.(A) dated 14=9-98 is pending "= .. 17

and’ the matter should be reported  to  this , office™
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. seperately. - : Gl N L e !
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T Campliance should be reported; to:.this office !
immediately. . S TRV SRV EEL A AL T ok
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TIA:! | ’\‘.V:‘('&w»_"‘. 14§31 ...‘.ﬂl :('Q y . ; '
A . Nl L} 1f' N PR . Y
o ' (SUNTIL ’UMAR CHUGH)» v 9. el
. . n Asstt.Director.Genenal(SEA)y | ge . »
Lo Seant L e aiinbfae 1 i ‘r',
Copy to- LU L pnn JAN AAMERY e
- B L IR
1. Chief General Manager, Telpcom, AP/ASSAMIEIHAR/GUJARAT/
HARYANA/HIMACHAL.- PRADESH/J&R/KARNATAVA/KERALA/MPI R ,,‘;
MAHARASHTRA/NE/ORISSA/PUNJAB/RT/TAMILNADU/UP(E)/UP(N)/ C
o WEST BENGAL/ALTTC: GZ/NCE N. DELHI/TASK1FURCE,pGUWAHBTI
= Chief General Manager, Telephones, Calcutta/Madrasant™ -
. 3. Chief General - Manager, Telecom Projecta,g Naws Delbi/
. Bombay/Calcutta/Madras. R S R
4, . Chief General Manager, Telecom Mtce.,New Delhx/Bombay/
‘ Madras/Calcutta. - Camb gt nwln'f¢l YRS 0
“T G CGM. Telecom Stores, CaICutta .u“ it ey feg
& F.A.MTNL, Jeewan Bharti Rldg. NEW:DElhid;|gru.\,1 _wyr
7 CGM, MTNL Bombay/New Delhi. R S UTHSIAG L LSO
- B.. CGM Telecom Factory, Calcutta. <o) unjmgain 1.0 Aot
. 9, ' CGM REF Nagpur. . BT (0 VI LT
10. 6&r. DDG(F)/Dlrectqr(SEA) Telecom Dted~asur .o it .
11, PPS ta Member(F) . “Fip;ﬁﬂ wdﬂnidt RO RN ‘ R
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BI/ Ké’anclmr Nigam Ltd /% 7 Zq v g T
(A Govt of India Enterprise ) :
O/0 the General Manager, o

Kamrup Teleoom Circle, Ulubari, 0
4+ Guwahati- 781007,

:1:_ ‘.t . .
P.. : ;“ i
| ;

130 QM/SDE(\«;,)/X 97/01'01/’1  Datedthe of-or- 9mp_

. : Ly
. “w
H T
e . W . : : b
N .
o Pt i 3;(‘-&' Sy
g - . | X . i 1, |' Y
3 v : ¢ . L e
.

£ SR N L‘fgw\ mh AAL, O/!? . DELC ”’) 511'
i ~ s hereby inforimed that it i propofed to hold an Inquiry ngainst him wor Rule- 14 of o
.- Central Civil Services (Clutiﬂcadon, Control and Appeal) Rules, 1965, The substance e
" of the impuytations of misoonduct or:misbehaviour in respect of which the nquiry s . 0%
" proposed to be held is ot out n the enclosed statement of articles of chargo (Annexure-), -~ ¢ R
‘a " A statoment of the imputations of misconduct or misbehaviour In support of sach artiole St
I of charge is enclosed(Annexure-I1), A'list of documents by which, and a list of witness - S
" by whom, the- articles ¢rf, durge are prvpoud to be sustained are also enclosed
_fAnnexure-lll and [V), "%, “M"‘ Spin ol o
n . i Fove. ooty ,:Asau.y...dxreoted to submit within 10 days of the .
S Al Teceipt ofthu emonmdurg 8 a:mtm of his defence and also to state whether
@ /' he desires to be heard in peryon } .
,- , 3. Ho is informed that an’ inqnpy will bo held only in respect of those ardcles of charge o
' ' : aronot admmed  He- Sh , $pocially admit or deny each articles of charge. :
; 4 Sn M .m. u’w y‘ LAY ﬂ (ds further informed that if he does not submit hie
- mt of dequqo m of befors the date specified in para’ 2 above, or dooes not
A . appm' in, peyson’ befare! gbg;mquinng authority or otherwise fails or-refuses to camply
. with the, pmvln)m -of! M&"Mf"f tho' CC8(CCA) Rules 1968, or the orders/directions
','\;]p., e hxqumng audxonty may hold the inquiry against
1'”'

. ]
L S I . : gy

TR,

‘x

qjham 3
y b
AR '

e A :
: 91 34:"'”:,,5,/\ AL \.xs invited to Rule 20 of the .
K1ee qut) ,If.ulya,‘ 1964 under which no Governmeat "
mp}itothring pny political or outside influence to bear !
T mm%yn i, f,nterest in respect of mattera pertaining
0 QWTWOQME@. any rep{csemauon is received on his
' fﬁ{iu ﬁgzi. T'of any. Matter dealt with in  these o
mg@ﬁdc; 'E{Kfth‘t ;,u.KM.S K. Sem ki, Anfi Qs .
rtand hat it Has been made at his instance and action .
will be taken against’ hxm or ﬁxol??on of B Rule 20 of the CCS (Conduct) Rujes -
1964, .‘"' ) 'ﬂ"r‘r Ha% #,’ 1‘45}1:
6. The receipt of the Memorandum nguyb? acknowlodgod ' '

s}l"
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T ' g‘n Khagon (arnso, 4A 0 / (L
’ \/9/ Gen HVln?

Qom ooc(e-ro) cw, _
Kamrup Tclccom Dis(rict
: Ulubari,Guwahati-07,
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Shrl Khagen Salkia while pos(ed andlunctlonlng as Jr, Accounlant In the -

AR eff ice of the TDE, Nagaon during 1992 commilled gross misconduct, In as much as he B
“"f ‘pre-checked bill No.271, dtd.1/4/92, 433 dud. 15/7/92 434 did.15/7/92, 435 dtd 15/7/92 "
3 each amounts Rs.1,90,723/- of M/s B.R. Eleclrlcals New Delhl for supply of pvc Insulated

| e"flwrn gaivanrsed sleei dropwire and recommended that same to be passed desrk!le the fact-
- that the supplied Were made by the firm without proper dellvery chellens ~ and recelpt
: cermrcetee on the bills were not properly cerlifled without putling any date' and without

mentloning page no. of the stock reglster by the concerned aulhor!ty. though the Purchasing

 Offlcer Shrl A.N. Ral was not empowered to purchase the sald ltlems and theraby felled o .

E " observe codal formalties of purchaSe Iard down In-the department which are required under

g
.,

. .
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alyNy
various rules / circular of the department resulllng an illegal payments ef the emoumtng to
' Rs762 892/- made to the firm. '. rs‘,'.,;, o N -

.)'

Thus Shrl Khagen Selkla due o hrs aforesaid: acls he falled lo malnleln

absolule integrily and devolion lo duly end lhereby conltravened the Rulee of 3(1) of CC8
(Cenducl) Rule 1964,
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Shrl Khagen Saikia, while posted and funclionlimﬂs Sr Accountant In omce

of the TDE Nagaon during 1992 he was enlrusled the job of pre- chacking of sug)pllars l
contraciors bills along with other works.

4-; L : ' ' ' L
f l R WhHe he had been doing pre-check of bills, he would have lo Bee the
1 H’ollowfng points; ) . . | 7 =
4“ 1 w 1) Whether fund Is available under the relevant head; .. = . Ny
| “ o ) - Whelher. purchase are made agalns| the sanclioned eglimales | =~
) Whether purchasa ls within the financlal imit of purohaslng oﬂloar.
? ! ] | Iv)  Whelher purchase p(ocedures has duly observed by lhe purqhas!ng
1; U | officer ; 3 {,}s » \\
Bl ) Wheher bIU ,ﬁlprepared as per lerms and condilions Iald down In the
1 “aldfe | |
AN TR : ,( : ' .
[t SO purchase 3 g‘?
ok vi)  Whether bIlI s properly cerlilied by the concerned aulhorlly regardmg
g 3 , . quantily, quallty ‘and they are according lo lhe approved apeclﬂoatlon
? ‘ and enlry of slock cerlificate ; 1 o oo
it M/s B.R..Eleclricals supplied PVC Insulated Twin Gaivanlsed Slesl Dropwire -
E;f ; ‘and aubmltted 4 {lour) nos, of blils as (ollows ! B ) - A
é Slfo/BUMe. &k . Awmount  Quanlly Bala
)4 27 dd. 114192 Rs.1,90,723/- 25 km @ Rs.6,000/- per km + taxog |,
L2 433446792 Re.1,80,723- do: ado- ‘
{ 3.0 434 4(0.16/7/92 Rs.1,90,723/- do- L - 1 o
S A, c 435did.167/92 Rs.1,90,723/- do- . 1 «do- :
;  |
e
i | ‘
PR PR S
¥ ! || : . 4. \4
£us “ ‘ I
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| While Shri Khagen Salkla pre-checked aforesald bils, ‘he fallad to cheok ﬂ'ael '
following deficlencles In these bllis, \

1) The item pvc insulated Wi galvanised stegl dropwlre was nellher
| slock ltem nor regular item of DoT and said llem was not as per TECs -
specification of DoT. There was also no de-cemréﬁsation of order from
DoT for procurement of stock item during 1992, a
2)  Non availability certificate was not oblained from 'CTSD, Guwahatl
before purchase of said jtem. - oy

3)  No estimate was prepared and sanctioned before pUrc’hasa'of sald

1]
Itemn, . ;

~4)  Purchase was made withoul ca‘mng tender and without observing .
‘ L codal formalilles for purchase of slock ltem.In case of emergency, ,
‘ 5) None of the bills were accompanled with proper dellvery challan In
lriplicale whl,c‘;li;:i"’sll"['equ‘ired as per clause of purcha‘s\exprder. -
6) Purchasing,;%{c{?ﬁ' has no power o purchase the sald materlals |
o without appﬁ%\’fﬁgq;{ﬁg‘{( DoT fnd during purchase of sald items financlal -
limit of PU“?D_E}?_,}&Q;Q!.“CBF Were exceeded in each case,

O 7) The consigneesfﬁeceived the malerlals after dug dale of devaary' and - o
B S certified the bills withou mentioning date of recelpt and Pege no.of ..
f o “ o stock reglster. : o oo
} T While Shrl Khagen Salkla pre-checked the aforesald bills of Mg B,R, '

| ] 'Ele'ctrlcafs he falled to polnt out deficlencles ag menlloned above before. the compelent
) ;aulhbrit_y'{orr.emedlal action. | |

Thereby he failed to maintain absolute Integrity and devotion to duty which v
H | has pro#ed on the basis of oraltand documentary evidence. | | , |

} | By the above acls of commission and ommission of Shrl Khagen Salklg

| f‘ conlravened the provisions of Rule 3(1)of CCS (Conduct) Rules ' 1964, |

. N . ' .
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ANNEXURE-II

LIST OF DOCUMFN1‘S BY WHICH THE ARTICI E OF CHARGES

- ~ FRAMED AGAINST SRI KHAGEN SAIKIA, A.A. 0,0/0 THE

 G.M.KAMRUP TELECOM DISTRICT GUWAHA"H THE THEN J.AO.
ARE PROPOSED TO BE SUSTAINED. '

g ' LFie No. Eng-S-41/DTDR/92- 93 regarding PVC coated wire (alloumn()
i =1 O/Othe Area Director, Telecom,Dibrugarh (relevant pages N/S-5,N/S-6, N/S-

17, N/S —8,N/S-10,N/S-13,N/S-14,N/S-18 and page 42 to 58, 59 to 98,59 to

i i 243 251 10 260. .

i "2.BillN0.271 dtd.01-4-92 of M/S B.R. Elecmcals o~

1| 3.Bill No.433 dtd.15-7-92 of M/S B.R Electricals. '

g 4.Bill No:434 did.15-7-92 of M/S B.R Electricals. - N

¥ 1l - 5.Bill'No.435 dtd.15-7-92 of M/S B.R Electrricals. .

¥ ' . 6.Counterfoil of cheque book (two Nos.) of O/O the TDM Naz,aon

§ | 7.Cheque issued Register w.e.£23-02-91 to 7-4-94 of O/O the TDM,Nagaon.

Bl BAuthonty letter dtd. 2-3-92.

E' " 9.Letter No. 1-48/99-2000/23 dtd. 10-12-99 along with bill and challan.

& | '/ 10.0ne bunch of papers containing bills challan of M/S B. R Electricals, New

i Delhi of O/O the SDO(T),Nagaon.

" 11.Stock-and Issue Register of O/O the SDO(T),Nagaon,

1 12.Letter No.9-102/97-Vig-1 dtd.28-06-99 issued by Shri K. Nag,araJan Aqstt

11 Director.General(Vig).

; 13.Lgtter No. W-266/INS/G.1. Wire/98- 99/stc/38 dtd.27-05-99 along with

" eénclosures issued by Shri S.C. Ray,Asstt.G.M.(S-1I) for CGMT’s,Calcutta-3.
14 Letter No 9-5/98-Vig-1 dtd.13-04-99 issued by Shri R. Knshnamurlhy,
Director(VRIT), New Delhi along with enclosures.

L 15.0nc estimate file JRT/L & W/DE-00044/92-93 /O TDE , Nagaon.
f ¢ 16.Letter No.PLSP/2-52/99-2000/2 dtd.23-3-2000.
£. . 17.Postal Telegraph Financial Hand Book, Vol- I(Genl)

18.General Financial Rules.

19.Post & Telegraph Financial Hand Book, Vol-11].
20.Post & Telegraph Manual Vol-X.




Iy . o S R
Tl I 1 N . ——— " AP T Y T Y T NPy
wvei 41N R e
i
!

C R
v «——/Z / —
S

‘L ANNEXURE-1V

list of witness by whom the Articles of Charge framed against Shri Khagen qukm,

A. A.O., O/o The G.M., Kamrup telecom District, Guwahati - 7 the then J.A.0O, are proposed to be
sustained, . .

- Shri - Haren Chandry (.lmkr.ahur!y Sl

ate G.C.Chakraborty, Sr. Accounts Ofticer O The CGMT, Assum Telecom
‘ (,1rck, (:uwaluu 7. : , : .

; 5 1\02. bhn Dipak Gupta, S/0 Late ,R. K. Gupta, Accounts Officer, Qo The TDM, Nagaon,
' E

*03 Shn Pambaru Baruah, $/0 Bh.:druwar Baruah, Accits. Oflicer, ()/0 |hL DM, Jorhan,

.,‘

, i lM Shn Naba Kumnar 1as, Sto Late Moheswar 1as, Chigl” Acats. Officer, Ofo'the ((JMI l\amrup Giuwaliui,

05 Qlln J_yourmo! Roy, TOA ( lckwm ()ﬂlcc Assistant ), S/o | ,m.(J Rny, Olo The lI)M l,)lhru;,‘trh

' :;:‘ 105 Shn Subraw Sarkar, S/o Late K. J. Sarkar, TOA ( Telecom Oﬂlce Asslslam) Olo'the H)M Dibrugarh. .

1 07 5hrl K. Ndb‘tr‘g.m Asstt, Director General (Vig), Department of telecommunication, West block-1, Wing-2 ground, floor,
. RK.Puram,, New Delhi - 110066, :

m \lm :\\lnm Abbas., Director ( 1O, Dol Sanchar Bhawun, Ashokar Resud, New Delli,

09: bhm A.rdhcndu ‘Sckhar Deb, S/0 Late A. K. Deb, SDL(blorc.s ), O/ The CTSD, Guwahati,

‘ 1‘0 Sh., M Sharma. Inspr. CBI, ACB, Guwahati and 1.0, of 1hc case.
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3., That with regerd to para

- subrule(2) of ule 13, Head

@,:“" . ﬂmo '?lelﬁ-l
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Shri Khagen Chiandra Saikie,

'

"VS'-
Union of Indin & Cthprs.

- 4D~ -
In the metter of &3

»Eltten stoaterment subniitted by the

respondentse.

The raspondents bag

as follows :-

1e That with regard to paras k.1 & 4.2, the -

respondents ber t> edBer no comments.

2 That with rogard to para -
ate that the apblicaent works
at Hawgeon under TR/ NGG. 4 t rresent thz é/fllC?ﬂt

ig on cenut Llan at Harth Lakhirpur.

—_;-f-olf- QfYOcAO, the

respondents beg to state that gs it is a case of

Ryle 14 the member of Telecom Corrission is the
competent
d of circle may institute

dlsﬂlplvn.ry proncr ing ageinst any Govt. Servant.

o " That with rocard to paré - L.5 of 04, the

respondents ber to offer no corrents.

- 5. That with re;ard;to péra - 4.5 of D;A., the.

Conitd.e . B/2

1 ‘\é
o
a«m.“““ “""‘W "‘

as J&O in 1902

authority for‘irrosing rnejor penelties. The

(£. DES3 ROY)
Sr. C.G. S.C.

to svbrit writtén statement

4.3, the recspondents

kgt Ronch

¢4

-

C.AT.

\

¥
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respondents bars to state that lember of Telecon

-

Corrission is the competent authority to impose

penalties nnder Mule - 11 for ALL Tenalties.

5 Thet with rezard to pore - 4.7 of C.h., the
respondents beg to offer no comments.

\

7. - Thet with recerd to pera - 4.8 of U4, the
raspondents beg to state that the allecation of the

arplicsnt is denicd. The rermorandum of charge sheét
for punishrent under Rale 14 can be issued by the

rember of Telescon corrission is not correct. In this

cese the Head of Circle is the authority to issue

cherge sheet of disciplinary procsadings under Rale-ql. .

G That with r2gard to para - 4.9 of C.h., the
responcdents beg to stete that it is true. The G
KTD{Generel Menager,Karrup Telecom District) is not

the -competent authority to issue chargesheet unde

‘ule - TMuIn the Draft statement of Imputation, the

CeBaoI. authority hags mentioned Shri Khagen Chondre

Seikia as Jridccountant/ 8r..ccountant. It was a

G ' _ «
ceountant/Sr Accountant in the fresh charge shaot

clerical misteke and corrected as J40 instenad of Jr.

isgued xkx by Head of circle. Jr..Accountant or Sr.

sccountant is not the criteria but the charge

framed by C.B.I. againgt Shri Khacen Ch.Saikia is

correct. for prechecking bills without observing Deptt.

o

Horms.

Contd...F/3

et ~fm..
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u§f  - That withyregard to pe aVQ 4210 of O;A;;
he respondents beg to state thet Article of
. 4 Cherge has framed by CaBale. s0 guestion does not
arise to set aside ths charge sheet 1huuod by Head
of circle. It is cafrect the subject of chprre is
.iO years alde
v QOLVV Thet with }?gard to para - Le11 of C.lha,

v

the respondents beg to offsr 20 corma MnLs.

11 Thut wlth razerd to para - .12 of C.Aa,

the res ponkeﬁtc berx to Qtuta th 1t the applicent 1s

on deputation at Jorth Lekhimpur.

12 Thet with regard'tsﬁpara —‘g;13 of C.hs

the respondent beg to state that the Genera1 Bhnager
Kerrup Telecom District is not the authority to issme
qhéfge sheet under Rule —1h~théraaf%ér‘the fresh
éharge sheat issue by Shief Genera M aneger, tle Head
2f Circle in =wuxpE §mperséssion of order.N - GﬁESbE

Vig.)/%-97/2001-2002/14 dtd.7.1.2002."

13 That wifh'regard to;paraA- Lol of C;A;,

thé respondents beg to state‘thﬁt the alleéatioh of the
applicant is bas le . -and 1ﬂproper. The‘afplicant is-
fully resp3n51bl° for pre cﬁ cking the bills as per
deptt.norms leid down in J401s dutl?S Iember of

Telecomg Commigegion ig not thp éuthbrity to issue

cherce shbet un‘u_ Rule~il4. In this cese, the Iead
of circlzs the disciplinary authority who is compatent

to impose any of the penclties ¥mtheriiy who iz -
specified in clouses (1) to{iv) of Wle 11 nay

ingstitute disciplinary nrane(dw gs azainst any

Gth.servant for tha imposition of any of the

penalties. o Contd...®/y
p s R



sfeelfizd in cliusas (v to (i:) of wil: 11.

4. Lt vith v ed loonoen - 201 oo 7 of

7 .
C.e Che Basronlants bas £ ottt thit E-- eprlicent is

not sntitle to st any rolinf s frogh oliree chao+t issuad

e
~

by irad of cirels ia supsrsossion of wrasrcl Loneor,

Lemrup lacorm Disorict oodor.
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I Sh'f'l M @Q’*’f}’a"" 2)34 pr'\,se*ltly
"xnyorkln\ as S R, E Q\Qfaﬁg be duly ; uthomsed cnc‘

conmpetent 'to 31gn this Vel‘lfls.. tlzm, do her@by aolfmly

caffirm and state th.c.t the sh.temmts nede. in para’ 64'»?_.

40 fo‘\yrlt?.u., Y are 'trup to ny 1fmwlec;¢, and .

b_ellef, these made in para

(Y

zxz being matter of recorc‘s, are true to rﬂy 1*’1101‘...91:10"1
s LlVPd the l"@lI‘DI'Z ?nﬁ thﬁ regst ",rn. ny humbla subrilssion

before. thls nomble Trlbunal,I 11?.v 1ot suppressed any

Pt lal f(\;ptSc - . -
A I sign thie verification on this th
- dey of 12002 at Guw he tJ_-
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